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Education Rules, 2003, framed under AP Education Act, 1982. Rule 2 provides that in
pursuance of three language formula, students are mandated to study Hindi as second
language from VI to X in Telugu and English medium schools.

Hindi being the official language of the country and largest spoken language in the
Indian Sub-continent, learning Hindi language from early childhood will immensely
benefit school-going children and enable them to converse freely and fluently in Hindi.
I am glad that private schools in Telangana State are teaching Hindi language from
Ist Standard. I understand that many States in the country introduced Hindi from 1st
Standard itself. But in States like A.P. and Telangana, Hindi is taught only from VI
standards in Government and aided schools resulting in keeping students from these
schools at a disadvantageous position when compared to students who are studying in
private schools where Hindi starts from 1st Standard itself.

In view of the above, I request the HRD Ministry and the Government of India to
immediately take steps to teach Hindi from 1st Standard in schools of Telangana and
Andhra Pradesh. Thank you, Sir.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

Demand for withdrawing the proposal of construction of a series of
barrages on the river Ganga
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.
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THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): The House stands
adjourned to meet on Friday, the 1st August, 2014, at 1100 hrs.

The House then adjourned at ten minutes past
five of the clock till eleven of the clock on
Friday, the 1st August, 2014.



